
BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 413/2021 

IN THE MATTER OF:  
BIKRAMJIT SINGH SHERGILL 

…APPLICANT(s)   
VERSUS 

STATE OF PUNJAB & ORS. 
…RESPONDENT(s) 

 
INDEX 

S. NO. PARTICULARS PAGE NO. 

1.  SUPPLEMENTARY AFFIDAVIT BY RESPONDENT 

NO. 2, MUNICIPAL CORPORATION, BHATINDA, 

PUNJAB IN COMPLIANCE OF ORDER DATED 

23.07.2025 PASSED  BY THE HON’BLE NATIONAL 

GREEN TRIBUNAL, PRINCIPAL BENCH, NEW 

DELHI 

 

2.  A COPY OF THE CONCESSION AGREEMENT DATED 

23.11.2011 IS ANNEXED HEREWITH AND MARKED 

AS ANNEXURE-1 

 

3.  A COPY OF LETTER DATED 02.12.2011 IS ANNEXED 

HEREWITH AND MARKED AS ANNEXURE-2 

 

4.  A COPY OF THE LAND LEASE AGREEMENT DATED 

01.02.2012 IS ANNEXED HEREWITH AND MARKED 

AS ANNEXURE-3 

 

5.  A COPY OF THE ORDERS IS ANNEXED HEREWITH 

AND MARKED AS ANNEXURE-4 

 

6.  A COPY OF THE LETTER PROVIDING THE 

ADDITIONAL 10 ACRE LAND IS ANNEXED 

HEREWITH AND MARKED AS ANNEXURE-5 

 

7.  A COPY OF THE EC IS ANNEXED HEREWITH AND 

MARKED AS ANNEXURE-6 

 

8.  A COPY OF ORDER DATED 01.12.2017 IS ANNEXED 

HEREWITH AND MARKED AS ANNEXURE-7 

 

9.  A COPY OF THE PAYMENT RECEIPT OF RS. 1.83 CR. 

IS ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-8 
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THROUGH COUNSEL 

 

BHANWAR PAL SINGH JADON 
COUNSEL FOR THE MCB, PUNJAB 
EMAIL- bhanwar09jadon@gmail.com  

DATE: 
PLACE: 
 
 
  

17.09.2025
NOIDA
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Civil Writ Petition No.  21960 of 2011 (O&M)

Jarnail Singh & Others Vs. The State of Punjab & Others

Present: Mr. Jitender Singh, Advocate 
 for Mr.  Ramandeep Singh Pandher, Advocate

for the petitioners.

Ms. Jaskirat Singh Sidhu, Senior Additional Advocate
General, Punjab, for respondents No.1, 2 and 4.

Mr. G.S. Attariwala, Advocate
for respondent No.3.

Ms. Reeta Kohli, Advocate
for respondent No.5.

Mr. Gurminder Singh, Advocate
for respondent No.6.

Mr. Arun Palli, Senior Advocate
with Mr. Tushar Sharma, Advocate
for respondents No. 7 and 8.

Mr. R.S. Cheema, Senior Advocate
with Mr. K.S. Nalwa, Advocate
for respondent No.9.

Mr. Akshay Bhan, Advocate
for respondent No.10.

Mr. Sumeet Goel, Standing Counsel
for the Central Bureau of Investigation.

Mr. Sumeet Goel, Standing Counsel for the Central Bureau of

Investigation, seeks three months time to complete the investigation as

directed by this Court vide order dated 8.8.2012.

On request, adjourned to 11.10.2012.

In  the  meantime,  counsel  for  the  Central  Bureau  of

Investigation is directed to file status report regarding the investigation

done.

(Jasbir Singh)

Acting Chief Justice

(Rakesh Kumar Jain)

Judge

September  12, 2012
“DK”
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C.M. No.12309 of 2012 in 

C.W.P. No.21960 of 2011 

Jarnail Singh and others   v.  The State of Punjab and others 

Present: Mr. Ramandeep Singh Pandher, Advocate 

for the petitioner.

Mr. J.S. Puri, Addl. AG, Punjab for respondents 

No.1, 2 and 4.

Mr. G.S. Attariwala, Advocate for respondent No.3.

Mr. Gurminder Singh, Advocate for respondent No.6.

Mr. Arun Palli, Senior Advocate with Mr. Tushar Sharma,

Advocate for respondents No.7 and 8.

Mr. R.S. Cheema, Senior Advocate with 

Mr. K.S. Nalwa, Advocate for respondent No.9.

Mr. Akshay Bhan, Advocate for respondent No.10.

Mr. Sumeet Goel, Special Public Prosecutor for CBI.

****

C.M. No.12936 of 2012

Time as prayed for by CBI is allowed.

C.M. No.12309 of 2012

Reply  to  this  application  be  filed  within  three  weeks  from

today.

Adjourned to 1.11.2012.

Sd/-

                                            ( A.K. SIKRI )

            CHIEF JUSTICE

Sd/-

October 11,  2012                                  ( RAKESH KUMAR JAIN )

renu            JUDGE
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CWP-21960-2011 (O&M) 
           .. 
 

Jarnail Singh and others vs. The State of Punjab and others 
  
Present: Mr.R.S. Pandher, Advocate for the petitioners 
  Mr.Ashok Aggarwal, Advocate General, Punjab with  
  Ms.Rita Kohli, Addl. A.G., Punjab 
  Mr.R.S. Cheema, Senior Advocate with 
  Mr.K.S. Nalwa, Advocate  
  Mr.Arun Palli, Senior Advocate with 
  Mr.Tushar Sharma, Advocate  
  Mr.Sumeet Goel, Advocate for CBI 
  Mr.Gurminder Singh, Advocate for respondent No.6 
  Mr.Akshay Bhan, Advocate  
  Mr.G.S. Attariwala, Advocate  
            .. 
 
CM-15418-2012: 

  Reply to CM-2852-2012 filed by respondent No.9 is taken 

on record.  

  C.M. disposed of. 

CM-15442-2012: 

  Written statement filed by respondent No.10 is taken on 

record.   

  C.M. disposed of. 

CM-2852-2012: 

  This is an application filed by respondent No.9 for recall of 

orders dated 8.8.2012 handing over the inquiry to the CBI. 

  Arguments heard. 

  Order reserved. 

CWP-21960-2011: 

  Since the pleadings are complete, writ petition be listed 

for final hearing on 20.12.2012. 
       > 
                       ( A.K. SIKRI ) 
               CHIEF JUSTICE 

        

November 01, 2012               (RAKESH KUMAR JAIN) 
pc                                       JUDGE 
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Sr. No. 207 CWP No.  21960 of 2011 (O&M)
 

Jarnail Singh and others Vs.      _State of Punjab and others

Present : Mr. R.S.Pandher, Advocate, for the petitioners.
Ms. Rita Kohli, Addl. A.G. Punjab.
Mr. K.S.Nalwa, Advocate. 
Mr. Arun Palli, Sr. Advocate with 
Mr. Tushar Sharma, Advocate. 
Mr. Sumeet Goel, Advocate for CBI.
Mr. Gurminder Singh, Advocate, for respondent No. 6.
Mr. Akshay Bhan, Advocate. 
Mr. G.S.Attariwala, Advocate.

*****

Two weeks further time is sought by learned counsel for the

C.B.I. as it is mentioned that the enquiry is at the advance stage. 

List again on 29.01.2013.

The report shall be produced in a sealed cover on the next date

of hearing. 

(A.K.SIKRI)
                   CHIEF JUSTICE

 

20.12.2012                       (RAKESH KUMAR JAIN)
'ravinder'     JUDGE
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